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e o l,, . :
kv -A for the applicants, submits to allow him to

B et
o REE

\
—



— - ORIGINAL APPLN,NO, 47/96  OF 1995 L4~
T - TRANSFER APPLN,NO, - "OF-.1995 L
' CONT EMPT APPLN.NOs OF 1995 (IN MA NO.
REVIEW APPLN. NOs ~ """ OF 1995 (IN OA No.- )
MISG., PEIN, NO, - .. OF 1995 (IN OA NO. )
' _ ¢o.‘c;;"lltidal&l$obo.4.aob_‘a..o..o.c-.o APPLICANT(S)

"FOR THE APPLICANI (S}

-------- FOI “THE . RES PONDENTS .

s 00000000000 cvebavidiibnsactotossencanciesccibrboes 06“‘.4”0“‘"."'0"0 de 506‘.00'0'

! DATE

Wosdsdoadibedsveaisbodiadiioe

OFFICE NOTE

tecseosensbsbenovedacecds

,7% Wobr-., JWV‘—:_")
Y R
P 95 Aachkx J,Naflg7g
~2899 X 19,598

“sle

o

SOV

" CENTRAL ATMINISTRATIVE TRIBUNAL ¢ GUWAHATI BENCH

GUWAHAT I

SRR \VA TSR
ewsessdidididiididdilileiiiviaiiiess RESONDENT (S)

19.3.96

nkm

ER

RDER

withdraw the, application with liberty to file

fresh application without prejudice to the

.contentions in this appliation .Prayer is allowed.

The

withdrawal. . 7

application 1is disposed of on
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SDECIAL. DUTY ALL. (itH- SpL. PET(TIOM

Sirajuddin, FGM
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e l**‘**“IN’!‘THE} CENTRAL ADMINISTRA'I‘IVE TRIBUNAL
u‘-.;“*‘», e ‘f?'&} ‘ } - .
R IR L Q{NAHATI BENCH %
Case No : O.A. Lf +.0f 1996, |
‘ - J
1. shri Nanda Kishore Thakur, 2+ Shri Surendra Ch. sukla Baidya.’
Mazdur. ; Carpenter.
3. shri Rambilas Yadav,. Mate., 4, shri Prabhu Dayal, Carpenter. f
S. shri George Mathai, 6+ Shri Prabal Yoyti Deb,
Se. K.-II. , ) : . Suer- B/S-IIQ
7. shri Bhabananda Das, ' '"8 shri S.P. Kabiraj,
- ! OAO-II * ) . .
9, shri Ratar Deb,n/Man-II. 10, shri suren Ch,. Bora, F/Printer.
11, Shri Puran, Mate. li.vshr; D.K.. singha, L.D.C.
13, shri M.C’ Chakraborty, 14. shri subash Ch. Deb.’
P/Fitter, H.S.-II.
15, Shri Ram Chandra, 16.'shri Satyeidrs sukla Baidga.
. Carpenter. : - MasoRr.
* 17, shri Rama Krishna Harizan, 18, sﬁri’Ashok Kr. Balmiki,
Mate. S/Mala.
19, Shri Bikcam Yadav, Mate, 20, Shri Ayoy Dutta, Dlec, HeS.-I. -
21, shri Mohan Bhuiya, FGM(SK). 22, shri N. Nateshar, FGM (SK).
23. shri KPGK Nair, FGM (SK). 24, Shri Hariprasad Pradhan, Mate.
- 2%, shrd Khush Bahadur ‘Somar,  26. Shri Ashok 'Kr. Dey,
. - " Mate. ' JFGM, SK,
’ :1 NPT . o o m creea ‘..{““ P T S P
27. shri Rashik Ch. Paul, 28, shri sankar Purakayastha,
Electo S.Ke ' Mate.
49, shri M.k, Chowdhury, 30, shri H.M. Nag.
Elec. SOKO ' EleC. H‘S'-,II'.,\ ) B
31. shri Pradip Kalita’ Dhouko 320 Shri pP.C., Sukla Das, F.G.M,
'33. Shri Rama Kanta Horizon, 34. shri sudip sutradhar,
, Mazdur, . P‘@*
o i -35e Shri Arjun Kr. Rey, 36. shri B.C. Roy,
" e supdt. B/R-I. '
37. Shri. v, Margabandhu,Mate. 38, shti Pradyuana Dr, Dutta,
} : Supdt. B/R-I.,
39, shri c{ Mani, FGM. 40; shri‘Chaﬁurgan Hazam, Elec., S.K.
41, shri Dhanai Yadav, V/Man. 42, shri Benu Tanti, Mazdur.
B 43, shri Jamal Uddin,Blec. S.K. 44. Shri ali Muddin, P/Fitter-SK.
~ 45, 7shri’ 46. shri Sibendra Nath Chaki,

Supdt. BR-II,

Contdeseso..P/2.
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47. shri Dharanidhar Das. LDC. .

'490 Shri Dipak Ranjan DaSo 50. Shri S«M.S. Naqvi, AOEO'B/R.
o Elec. SK. ‘
Sl. Shri Nitish Ranjan Kar, 52. Shri Nripendra Ch, Paul,
AJE. B/Ro ‘ ‘ Elec. S.K.,
53. Shri T.K. Bhattachar jee, 54, shri A.K. Nandy, SK-II.
L.D.C. ' :
55, Shri sujit Kr. Banar jee, 56, Shri S.P. Jain,
— Supvr. B/k-II. P e
57. Shri Dilip Kr. saha, | Sé. Shri Swapan Chdudhury,
' S.Ae=I, : ‘ _ Supdt. B/R-I,
59. Shri Radhaballab Debnath, 60, Shri.A.K. Mitra,
' T . supdt. E/M-I. SeKe=I.
61, Shri M.C. Das, A.E. B/R. 62, Shri Kanulal Sukladas,
' ‘ , ~ oOffice Supdt. .
63. S S &K+ Gangopadhya, . 64, shri N.D. Pow,
> JREJBR. Office Supdt.
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-t  Page-2 1=

65. Shri AL. Guha, BAR. Gr.-II 66, Shri Supratish Sarkar,

t P

< PM[Te77shrt BoK. Dutta. <
2™ '

J(‘ -All,

1.

V/Man.

'

posted in the 0££1ce of the Garison Engineer(?),

872 Ews, C/0 . 99=A.P.0.

I ' e ceceo e Petitioners.
- VERSUS =
Union of India, represented by the Secretary,

Ministry of Defence, Govt. of India, New Delhi.

. Garison Engineer(P), 872, Enginmeering Works 99 A.P.O.

eeccsccece Respdndents.

PARTICULARS OF THE RESPONDENTS.

Secretary to the Govt. of Iadia, Mimistry of DEFENCE
in centrol eof Respondent No.2 and its establishment,

Garison Engineer, 872 Engimeering Works sec. 99 A.P.O.
Head of the Office and establishment in which the

Applicamts are/were posted,: . . .

'

Coutd......P/3.

y

48. shri suresh Ch. Roy, Mason,
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wwiumucs . PARTICULARS OF ORDERS®AGAINST WHICH THE
" APPLICATION IS MADE. o

‘ The application is directed against the nom-
e 1mplementation of . the Government of India, Mimistry of

. Finance(Department of expeaditure) o.n..No.200;5{10/86- E

E-IV dated, 23-09-1986 and denial of g@. fovos: coeseee
allowance by the Respondents even after the_ judgement and
order of this Hon'ble Tribunal im 0.5;59..;89 passed on .
29-03-1994 and implemented by the Respondent No.l in
regpect of 149 Applicamts similarly situated as the

SR TENT ~Applicants. heres . |

g "~ JURISDICTION OF THE TRIBUNAL

All Applicants are.civilian Defence employees
posted in same Field area, now declared as ‘Modified Fileld
Area*® from various date. between 1984-1994;‘Tﬁe“xpp£4cant
declare that the subject matter of the applicatiea and
the redressal prayed for are within the gg;}sdiction of
this Hon'ble Tribunal., The applicants déciége that the

A application is within the prescribed limitation.

FACTS OF THE CASE.

l¢ - All these Applicants joined Shri Mrimal Kanti Das
in & joint applicatiom ‘before this Hon'ble Tribunal ‘which
was registered as O.A.’.g.éh.of 19,35and was finally disposed
"L Lof. By Order dated, 11201=1996. As the joint petition suffeped
from procedural infirmity and irregularity this application
in proper form is being filed under the leave of this
' Hon'ble Tribunal,

2, All the Applicants here are civilian defemce
employees working in various posts described in details
in the list of names annexed. They are all posted ih
the establishment of Respondent No.2 with effect from
different dates after 1984.,

-

contdee - oo op/4‘0
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_ 3. That the allowance nmly..%oooooo eece e is

admissable to all Central Government emplQyees sinilarly'
situated by virtue of Ministfy of Defence Office. Memo -
No. 4(19)85/D(Civ-1) dated,11-01-1984. ‘

: i i
Vi ¥

4. coﬁﬁequeﬁt‘on the‘reccmmendation of the 4th
Commission the Government of India decided and the President

of India accorded apprOVal to pay the allowance im the per;

missable rate to all emplgyees posted in the North Eastern
Stateg, '

S'e . ‘The Applicante are all entitled to the allowance
from such dates on which Applicants were individually
posted to the establishment of Respondent No.3. The
Applicants thus challenge the non-implementation of the
,dllowance to which they are lawfully entitled,

-u

| ‘Mlﬂlmsw..‘vﬁ‘ As many as 149 Applicants posted 1n the same.

'entablishment Of G.E.(P)872EWS, at Agartala(Tripura) filed
application before this Hon'ble Tribunal challenging the

| denial/hon-lmplementation of the i, Aw, veeeessallowance,
' This Hon'ble Tribunal after hearing all the parties passed

its final verdict on 29-03-1994 in 0.A....../89 directing

- the Respondents to. pay all Arears accrued to each

_ﬁndividual ApPplicant with reference to the’ date of posting

- and the rate admissible, The said Order of this Hon'ble

Tribunal was confirmed in review application..H.. «+1995 and
e& such the Order of this Tribunal has already been implee
mented 1in réspect of all those 149 Applicants who are
similarly situated as the preseat -Applicants- are¢~~ =

f. The Applicants expected that the .allowance

would be uniformly applied in the case of all similarly
situated employees on the decision of this Hon'ble Tribunal
But the Order of this Hom'ble Tribunal not having beer

implemented beyond the 149 employees, the pPresent Petitioners -

slongwith others served a Notice demanding\}ustice through
their COunsel and déspatched.registered post on 10-04-1995,
No response having been received the Applicants filed the

' joint application with shri Mrinal Kanti pas(O.A.......lQQS)

and that joined the Petition*being.procedurally defectivz
Contdo ®eo -P/5:.
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the present application is filed im 'ppeper form.

8" That the decision and the verdict passed By tfils
Hom'ble Tribunal om 11-01-1996 in 0.A.17%¢/.1996 would be
applicable in the case of the present App:lieants, all being ' -
similarly situated and having common cause\‘of action and
1dentical relief sought forl

RELIEF SOQUGHT

b

-

(1) The Judgement’ and order of ‘this Hon'ble' ‘rribuna].
in o.a..é*ﬁ.[.mes and in 0.A. 5?.5./.1995 passed on 29-03-1994

: .and *11+01.1996 respectiVely to be made - applicable in the
case of the present Applif*ants. o

ALYy 'I‘his Hon'ble Tribunal would also kindly pass

or ders. as t.o cost of this proceeding and such compensation
for denying and delaying the payment .of the allowance to
which the Applicants are lawfully entitled, ' |

THE DOCUMENTS ' ANNEXED.

... NUMBER OF I1.Bs0,. .
TR 09215097\ B?f pa Po
'@,09 .337(2(% |

.~ -

Contd,s, » '09/6 .
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Ver ification 0N g

WE ¢he undrsigned posted in the establishment of Respondent-3
at Agartala,Tripura,do hereby verify the contents of the appli-

cation above,which are true to our knowledge, and we have not

suppressced ‘any material facts, , "\/\" Fn D

. _.‘

Nm}) Kes hore Thaki 21. Mohan fbl'/\wd\a - |

éuumm’}%\? 771%5&( e RS2 B \tU Qg&_‘ﬂ

3. /€am/b/£m4 Yadav ‘ZW\'%WN Mons 00 QoadanliFfratit
o, Kono e Boghod s
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7{% pet @l 22 MR Chuodhe

5. v OF ook o ol N ﬁ@y(/
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1. 60 /V%om//@nﬁa@@! P C . Snle\es @M -PLS%
12, N M.C. czm/cmbof 2. ({mv\ KM\U\\W@ %M‘
v 4. su,é)a}) Sutradbon, C"&/
14, /5 K- Dudter - | &g\d A

15. Rom Ct«ax\BeQ‘eM. 35, Po-C *()\0:( '“M

P q %LLA%&ZM.\&&)A&\"QQD 36. N-Man ‘Qﬂj\g\'\b\

Sa Lewe'b’\z“)ﬁ

7 Ram Kishow Hmmym%%—"/ .'P K tf;.\ % \
18, ASA,J/L Ky "5”‘}”"/@ Aepok 38, oMMy — t{gﬂ‘w
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Verification ' Q) ‘ :

WE fhe undrsigned posted in the establishment of Respondent-

at Agartala,Tripura,do hereby verify the contents of .the appl
cation above,uhich are true to our knowledge, and we have not

suppresscd " any material facts,

1. Donel Torta—= P 21,
(conl

2. Jomal Uf@yvx\ P : 22,
3. AlomUdin - — 23.

4, S:;a ” ULQB(S‘W\\ 57}/‘%/@%

',.5 ,_g/‘h/ o@aﬁ@ - - 25,

6. éﬁc@ﬁﬁﬁ Ch &] %P%/ 25,

guﬁrzaﬁg 502/<QM - §€@<7?—
p&%

| 8. 0‘@{}.}0/( feoym\ K@M’ 28,

5., AR wAR L WR 29,

10. NG z'/oﬂéé‘/‘,‘;" W ‘30.
. T hodne a0 - L o,
@KL C&Aab\&@ﬁ '
@\NU QGM 33; |

.AQQW e

32.

15. 35,

6. 36,

170 370 :

18, 38,
\

19. 39.

20° [30.

Tt N



Ver ification.

WE - ghe undrsigned pusted in the eétéblishmant of RQSpdndént—SJ
‘at Agartals,Tripura,do horeby verify. the contents of the appli~
‘cation above,uhich zre true to our knowledge, and we have not -

SUppPPSaCd any mut iz) facts,

L G 84, mn@ %

Siw ueas. . —

o 22.
R Nadesan - ¥ '@/Q%/d

(g&@%mwm@mg
:° | s, fM"f NAG V] W 25,

e A ey : o
- @aﬁ/q.) k/’éam Vé""w// - a o

5 U qanie ,W/ 20,

%L W W/ o
‘ﬁwaﬁ"w handief

@{”W‘MW‘ B
‘ MC&M - .3.'5,: : :

j?ﬂ"igol 34,

as, '
36, N
1‘_::% .
) , 1 :
37, - ' 3
38, !
:‘.r:},‘v“':
39, '
40, -




3'.
Se

‘9,
T 11,
13,

15,
17.

19.
é{.
23,
25.

27,
as.

31.

-33

35.

N i 37 .

39,
41,
43,
45,
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GUWAHATI BENCH

Case No ¢ O.A.

eoeees@f 1996,

shri Nanda Kishore Thakur. 2+ Shri

: : ‘ Mazdur,

shri Rambilas Yadav, Mate, 4. Shri

Shri George Mathai, 6e Shri

’ SoKo"'IIo :

shri Bhabamamnda Das, 8 sShri
) SOAO-II

shri Ratan Deb,D/Man-II. 10, shri

shri puram, Mate.’ 12, shri

shri M.C. Chakraborty, 14, shri

P/Fitter, H.S.-II.

shri Ram Chandra, 16. shri

' Carpenter.

shri Rama Krishna Harizan, 18. shri

: Mate. :

shri Bikram Yadav, Mate. 20, Shri

shri Mohan' Bhuiya, FGM(SK). 23. Shri

Shri KPGK Nair, FGM (sK). 24, shri

shri Khush Bahadur Somar, 26. Shri

T Mate,

shri Rashik Ch, Paul, 28, shri
‘ Elect. S.K.

shri M.k. Chowdhury, 30, shri

shri Pradip Kalita, Dhowk. 32. Shri

Shri Rama Kanta Horizon, 34, Shri
3 Mazdur,

Shri Arjun Kr. Rey, 36. shri
:Supdt. B/R"’I ) :

shri vV, Margabandhu,Mate., 38, Shri

Shri C. Mani, FGM. 40, shri

shri Dhanai Yadav, V/Man. 42, Shri

shri Jamal Uddin,EleC. S.K. 44, shri

shri sirajuddin, FGM 46. shri

SurendraCh. Sukla Baidya.
Carpenter.

Prabhu Dayal, Carpenter.

Prabal Yoyti Deb,
Supvr. B/S-1I.

S.Pe. Kabir;j P

Suren Ch, Bora, F/Printer.
D.K. Singha, L.D.C.

Subash Ch, Deb.

Satyerdrg sukla Baidga.
MasoR .

Ashok Kr. Balmiki,
S/Wala. .

Ajoy Dutta, Dlec., H.S.-I,
N. Nateshan, FGM (SK).
Hariprasad Pradhan, Mate,

Ashok Kr. Dey,
.FGM'. SK"o ' . . -

Sankar Purakayastha,
Mate,

HeM, Nag .
Elec. H.S eI,

P.C. Sukla Das, F.G.M.

Sudip sutradhar,
F.G.M,

B.C.o ROY,'

Pradyuana Dr. Dutta,
Supdt. B/R-I,

Chaturgan Hazau, Elec. S.K.
benu Tanti, Mazdur.
Ali Muddin, P/Fitter-sK.,

Sibendra Nath Chaki,
supdt, BR-II,

CORCd.o....P/Z.
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47 Shri"Dharanidhar Das. LDC. 48, Shri Suresh’'Ch., Roy, Mason.

490 shri Dipak.Ranjaa Das, 50. Shri S.M.S. NaqVi' A.E. ,B/Ro ‘
Elec. SK. , A
51. Shri Nitish Ranjan Kar, 52. shri Nripendra Cch, Paul,
‘ ' .AJE . B/Ro Elec., S.K.
530 shri T.K. BhattaCharjee, 54, shri A.K. Nandy, SK-~1I.
L.D.C. .
-‘SS’.Shri Sujlt Kr., Banarjee' 560 shri S.P. 'Jain,
Supvr., B/S-II.
57. Shri Dilip Kr. Saha, '58. Shri Swapan Choudhury,
SeAe=Io. ' Supdt. B/R-I.
59, ‘Shri'Radhaballab Debnath, 60, Shri A.K. Mitra,
' 61, Shri M.C. Das, A.E. B/R., 62. shri Kanulal Sukladas,
- ' : Office sSupdt.,
| 63. shri S&X. Gangopadtya, . 64, Shri N.D. Pow,
T ~ A.E. B/R. Office Supdt.

65: Shri AL. Guha, BAR. Gr.-II = 66, Shri Supratish Sarkar,
V/Man .

67, shri B.K. Dutta,.

All, posted in the Office of the Garison Engineer(p),
872 EWS, C/0 99-A.P.0.

0o cocees c‘ Pétfﬁf@ﬁéfs.

-

1, " Union of India, represented by the séqretary, )
' Ministry of Defence, Govt. of India, New Delhi,
26 " Garison Engineer(P), '872, Engineering Works 99 A.P.O.

tesevccen RéSpOldentSo

PARTICULARS OF THE RESPONDENTS.

1. Secretary to the Govt. of Iadia, Mimistry of DEFENCE
in control of Respondent No.2 and its estahl ishment.

2, Garison Engimeer, 872 Engimeering Works sec. 99 A.P.O.
) Head of the Office and establishmeat im which the
Applicamts are/were posted.

COﬂtd.-.o--p/3o
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AN _APPLICATION UNDER RULE 4(5)(A) OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL (PROCEDURE)
RULES 1987 FOR LEAVE TO SUBMIT A JOINT
APPLICATION BY THE APPLICANTS HAVING COMMON -
CAUSE OF ACTION AND SKEKING SAME RELIEF.

The Petitioners ahove named respéctfuliy beg to

- ' state ug tollowa $e .

Vo ek a1

147 -~ That the Petitioners are fiiing a joint~appli-
cation before this Hon'ble Tribunal sesking relief on

R X “}? XX ER XX .AllWanoe. )

2o That all the Peultiondfﬁ are civilian Defence
aiployee s under thﬁ sans departmann and posted ;t the -
pai station in the sams establishment, All the Petition-
ers have idéntical and common interest and the cause of

" ,action-;émalso similar in.as. much as the denial of the
allawancé to which.the'Applicanténarn dntitled is:similar

and with effect from the same data, -

-

3¢ That the Patitioners are lowepaid employes..

and cannot afford to engage lawyers independently or

bear the expensds involved in filing & aggifate.appli-
cation and as such the Petitioners agreed to pray for

a permission of this Hon'ble Tribunal to submit the
applica;i@n jointly by the Petitioners by one application
and hence thie applicaﬁion f;r'leave of this Hon'ble

. Tribunal to file a single application jointly by all the

IS pra

Applicants. S , .

S " ' ContdQOOvap/40
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| ¢“;if“' That the present Patitimners were: among the
66 Applicanta who jointly filed 0.A..¥E§.of 1995 which
was heard at length by this Hon ble Tribunal on 11-.01-96
RUSUNPISERNOIY % of Qmwahati Heuuh. Although the. judgement was passed
4 Lhi twlief waas allowed in ﬁaspect of the lst Petitioner
phyd Moinal Kaneti Das th hqd 8lgned the Petition, but
ot g regpact of other 65 who joined the‘lstrPetitioner.
}Lmnva w48 hovever, allowed to the Petitionersg to file

proper applicatioﬁa whdreupon .nis Hon‘ble Tribunal

: pnaumd uy the Hon'blae TrLbunal on 11«01-1996. Hence
tLhin petdtion Lo;}iiiing @ single application jointly
by #ll the Applicants, - |

It 16 therafofe'humbly pPreyed that this Hon'ble
Trilmnal'WOuld consider the circumstanceS\égg»allow-all
féﬁ%%ﬁxu3~ - the Petitioners to file a aingle applicatiog jointly Ly

all the Petitioners.

A N D —
! - for thig agt of kiudness the Petitioner shlll
ot tain s ot ! .' O 14 com QVQI prﬁy. o / o "L v, |
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o-v-v.cocvoooccooovooooo0ootoQOOQOnvocooooovooooooooocoo~c Y e
Petitioner/s
~ VERSUS «

Ros&dont
Oppoe Party

"CIQ'O?OC.’OIOOOQ""QDOCOOlIC‘6000.000..0000“0.60000..‘0

I/Wo

. . oo
L) 't.v0uo0000.0-.000000Oootoooll......coc...'oc.‘e.COOC.0.000COCO‘

Patitionor/e/ Reapondonts {n tho abavo epplication do hzreby éppoint end
retaly  the bolow hemed Advocetss to sct and appusr for ae/ud {n.tho abovo
caso- end on ay bsh‘alr to conduwect " and p;oéecutc the aams ond‘ all proccedings -
that mey be taken in respsct of any uppl‘icatim ccmoctad vith tha seae § to

Filo/submit or to cbtein veturn of docuaonts or monty on wy/our bshalf  in

the 3smc sbove procceding | ard to reprecodt me/us o tuke -zl} necosBgry

steps  on ey/our behel? in ths wove matter ., I/Wo agrec to ratify all acti

dono by tho sforossid Advocstos in pursysnce of thle Authority,

Datad t.ivvve 00y OF Luveeovnen. ig\JlelicﬁL; CpuA)PQTYV: 1
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Patitionor/s/ Regpondents {n tﬁo ‘above wpplicetion do hereby sppoint and

Totain the beloy nsnod Advocstse to set and appoer  for &0 /ug-{n thoe ebove

€es6 wnd on oy bshalf to conduct  and protacuts - the seas end all proccodings

that way be teken th respect of cny eppliceticn connoctod vith thy swe § to

file/osubmit or to obtaln retumn of docusonts wy mron&y on ay/our bohulf in

the same ebove procecding § acd to represost we/us

wd teke 1l nocossgry
stops I

on @yfour bohelf in thi ove setier « 1/Vo agrec to retify all actws
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